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CENTRAL AD{INISTRATIVE TRIBUNAL, BANGALORE.
- DATED THIS THE 17TH DAY OF JUNE,1993.

PRESENT';
Hon'ble Mr. Justice P.K.Shyamsundar, .+ Vice-Chairman.
And
Hon'ble Mr.V.Ramakrishnan, ' .. Member(A)

APPLICATION NUMBER 225 OF 1993

Sut. R. Rajamma,

Upper Division Clerk - Cashler,

Local Office, E.S.I.Corporation,

Wilsongarden, Bangalore-27. : .. Applicant.

- (By Sri V.N. Holla, Advocate)

V.

1. The Regional Director, ,
Employees' State Insurance Corporation,
Regional Office (Karnataka),

No.10, Binny Fields,
‘Bangalore-560 023.

2. The Director General,
Head Quarters,
Employees' State Insurance Corporation, '
Kotla Road, New Delhi-110 002. .. Respondents.

(By Sri ii.Papanna, Advocate)

This application having come up for hearing to-day, hon'ble

ORDER

fdeard iir. Holla, learned counsel' for the applicant and
Sri M.Papanna, learned counsel for the respondents. It is submit-
ted alround that there_ is a deciSion of this Tribunal beafing
on the question f"in controversy in this application renderéd
V by tiis Tribunal in O.A.Nos. 133 to 138 of 1990 decided on

19-11-1991. We need hardly mention that we are bound by that
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decision. But, then we are told the Supreme Court has since

entertained a Special leave Petition in other matters bearing o

on the very controversy arising subsequently although, it would

appear very strangely, the Tribunal's decision referred to supra

itself was not taken up to the Supreme Court for consideration.

Be that.as it may, it seems to us we can find a way out of tnis

- impasse by making an_ordér in terms as made in 0.A.No.133 to
138 of 1990 referred to supra and at the same making it clear
that'the'rights of the parties herein will always be regzulated

on the basis of whatever order is passed by the Supreie Court

in the pending Special leave Petition supra. With these observa-

tions the above application stands disposed of. - The financial

benefits flowing from the disposal of this application stands
limited to a period of one year prior to the presentation of ,
the application. No costs. N
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